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PER ASHOK JINDAL: 
 

 The appellant is in appeal against the impugned orders wherein 

the Ld. Commissioner (Appeal) dismissed the appeals as barred by 
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limitation, as same were filed after the time limit prescribed under 

Section 85(3A) of the Finance Act, 1994  

2. Heard the parties. 

3. Considering the fact that the impugned orders have been 

received by the appellant on 15.06.2016 & 31.03.2017 respectively 

(to that extend the evidence has been placed on record) by hand, in 

that circumstances, the Ld. Commissioner (Appeal) has rightly 

dismissed the appeals as time barred as the same were filed beyond 

the time limit prescribed under Section 85(3A) of the Finance Act, 

1994  

4. In these circumstances, I do not find any infirmity in the 

impugned orders and merit in the appeals, accordingly, the same are 

dismissed.  

 

(Dictated and pronounced in the open court) 

 

 (ASHOK JINDAL) 
  MEMBER (JUDICIAL) 

 

 
 

 
  

 
 
kailash 


